
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENGAL, NEW DELMI

OA NO.. 2499/2002

This the 24th day of September, 2002

1-ION'BLE SIL, KLJLDIP 3INGI-L MEMBER (J)

Srnt. Kanta Chhabiani
D/ o 3 h r i n „L Ch ha b 1a n i
Senior BooIsing C1 er-k
Northern Railway
Tuyhiakabad

(By Advocate; Sh- BSMainee)

Versus

Union of India throucih

1,. The General Manager,
Northern Rai Iway,,
Baroda Mouse,

Nevo Delhi.,

2,. The Divisional Railway Manager,
Northern Railway„
State Entry Road„
New Delhi„

3„ The Station Master^

No r t h e r n R a i J.wa y ^
1-lazrat Nizarnuddin Railway Station,
New Delhi,.

Q,. ...R J3 .X.. R-._.CQRALl

By Sh- Kuldip Singh, Member (J)

Applicant has sought the relief tor quashing ot the

impugned ordei-s of transfer dated 13., 5 „2002 because the

responcients have failed to comply with the direci-ioris ui i..iie

Tribunal to decide the representation of the applicant within

two weeks after the receipt of the representation„

2. Facts as alleged by the applicant are that the applicant

was issued ,a chargesheet and an enquiry was held and the

transfer order is passed. In the enquiry applicant has been

exonerated and this Tribunal's order has been passed and as a

ii)easu re of pu n i s hmen t app 1 i can t was t r-ansf e r red f roin uin

Division to the other Division of the Railways,,



3„ Applicant has also earlier tiled an OA which was

registered as No.1558/2002 wherein the same transfer order was

challenged„ The OA was disposed of with the directions to the

respondents to the effect that the applicant shall make a

representation before the competent authority within 2 days

from the date of the order and the respondents shall dispose

of the same within 2 weeKs thereafter by passing a detailed

a n d r e a s o n e d o r d e r t o 'fc h e a p p 1 i c a n t.

4„ At this stagep learned counsel tor applicant says that he

wants to withdraw the OA, OA is dismissed as withdrawn-

sd •

( KULDIP SINGH )
Member (J)


